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I THE SuNTHAL ALWINISTRATLIVE TAilBUNAL, ALLACASAL
Autl gl BECH Al ALLAMAEAL
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Allahzhad guﬁud this 25th day of April, 1997

Wrlioingl application Ho, 133 of 1994
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Varaasi,

(By Sri Sayhir Ahmad, Afvocate)

fhe present UX hzs been filed under Scection jo of
Lhe adminisirative lribun_ls Act, 1985, challenging the
award dated 0.12.1293 passed by the PFrescribed Autlhozity
under the kFagymeni of wagss aAct, In view of Lhe recent

decisicn of Llhe nontple supreme Gourt in the case of KF L}_:r'fa

Vs, Loncroller of k:;nting and Staticnery, the matters
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i1s not mainiainble befors this Iyikbunagl and The same is
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